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investigative agency has the responsibility to decide. No 
one can interfere in this matter, or with the discretion of 
the CSI. 

My Government believes that investigative agencies 
must have full autonomy to proceed with the matters as 
per law. Hon. Members may recall that after the Supreme 
Court's Judgement in the Vineet Narayan case, the 
Director of the CSI is no longer appointed by the 
Government, but by a Committee headed by the Chief 
Vigilance Commissioner. 

The CSI derives its powers of investigation from the 
Deihl Special Police Establishment Act. Section 6 of the 
Act specifically requires that no member of the Delhi 
Special Police Establishment can exercise powers and 
Jurisdiction in any State, without the consent of the 
Government of that State. The Union Government's 
interface with the CSI is limited only to providing budgetary 
support and exercising administrative superintendence. 

Even though cases in Ayodhya matters are pending 
against some of my own distinguished colleagues, my 
Government has neither withdrawn those cases nor taken 
any steps to interfere with the functioning of the CSI. 
Neither I nor my Office has ever interfered in these 
matters. 

The Ayodhya cases are pending in courts. There 
has been a protracted litigation. The CBI has full authority 
to take any decision in these matters. The pendency of 
litigation involves the interest of justice. The interest of 
justice requires that the guilty should be punished and 
the innocent be acquitted. To evaluate the evidence and 
determine innocence or guilt is the function of the court. 

Of late, I have found an increased tendency where 
discussions about guilt or innocence of individuals are 
taking place In Parliament. Not only is this contrary to 
the rules, it subverts the rule of law, it also interferes 
with free trial. I would appeal to the hon. Members to 
seriously consider whether this practice should now be 
stopped. 

... (Interruptions) 

MR. SPEAKER: The House stantis adjoumed to meet 
again tomorrow, the 6th August, 2003 at 11 a.m. 

20.42 hr •. 

The Lok Ssbhs then adjourned till Eleven of the Clock 
on Wednesday, August 6, 2003lSravana 15, 1925 

(Saka). 


